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(iij) G.S.R. No. 756(E), dated the 
29th June, 1988, publishing the Tamil 
Nadu Administrative Tribunal 
(Procedure) Rules, 1988, [Placed in 
Library, Sec No. LT-6407-88 for (i) to 
(iii)] 

MESSAGE   FROM   THE    LOK SABHA 
National Security (Amendment) Bill, 1988 
ADDITIONAL SECRETARY : Sir, I have to 
report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha : "In  
accordance  with  the provisions of Rule 96 of 
the Rules of   Procedure   and   Conduct   of 
Business   in  Lok  Sabha,  I   am directed to 
enclose the National Security (Amendment) 
Bill, 1988, as passed by Lok Sabha at its 
sitting held on the 17th August, 1988." 

Sir, I lay a copy of the Bill on the Table. 

CALLING   ATTENTION   TO   A 
MATTER OF URGENT PUBLIC 

IMPORTANCE 

Problems of agricultural labour in the 
country and the action taken by Government 

in this regard. 
[The Deputy Chairman in   the Chair] 

SHRI GURUDAS DAS GUPTA 
(West Bengal) : Madam, I beg to call the 
attention of the Minister of Labour to the 
problems of agricultural labour in the 
country and the action taken by Government 
in this regard. 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY) : Madam, Hon'ble 
Members are aware, agricultural labour 
constitute about two-thirds of the total of 
those employed and is widely dispersed 
throughout   the    country.     Many 

among agricultural workers consist of the 
rural poor   among which may   be  numbered   
landless   agricultural workers marginal and 
small farmers and other marginal workers. 
Various surveys and reports have highlighted 
the problems of   agricultural labour. These 
range from unemployment     unstable    
employment   low wages, low   productiviy 
where land is owned by   agriculturl labour 
inadequate housing  lack of organisation  and  
access  to  social security.   In  order  to  
reduce  the incidence of rural poverty     three 
broad   policy   options   have   been. pursued 
as part of the Seventh Plan strategy   : Firstly   
to increase the asset holding of the poor  
redistri-butive land reform measures have 
been adopted in the past and special 
programmes of assistance for creation of 
better productive asset base have been 
introduced in the   more iecent years.  
Secondly   augmentation of wage incomes has 
been sought through expansion of employment 
in agricultural and non-agricultural activities  
in  the  rural  areas,  and special employment 
generation  programmes have been initiated to 
provide    supplementary    employment. 
Thirdly, provision for improved access for the 
poor to important   services like-education and 
health has   been sought to be made through 
other programmes like Minimum Needs Prog-
ramme (MNP). Further, efforts have been 
made to minimise the erosion of the real 
incomes of the poor due to price rise, by 
ensuring supplies of foodgrains  and  other  
essential commodities through the public dis-
tribution   system.   Besides,   special 
programmes to provide opportunities for 
betterment of life have been developed   for   
the   specially   disadvantaged groups like, 
Scheduled Castes and   Scheduled  Tribes  and 
Women. 

The thrust of Government's developmental 
strategy, with its primacy to agriculture and 
agriculture deved lopment is meant to 
address the problem of agricultural workers 
and 



139 Calling   Attention [RAJYA  SABHA]       matter of  urgent 140 
to a public importance 

[Shri Bindeshwari Dubey] 

the rural poor. The anti-poverty group of 
programmes are specifically geared to 
remove the assetlessness and insufficient 
wage employment among the poorest of the 
poor in the rural areas. Hon'ble Members 
are aware of the progress made in this 
regard. In respect of the antipoverty 
programmes, in the first three years of the 
Seventh Plan, over Rs. 5,400 crores has 
been spent. 

The laws which cover the agricultural 
labour within their ambit are, the Minimum 
Wages Act 1948; The Contract Labour 
(Regulation and Abolition) Act 1970; The 
Interstate Migrant Workmen (Regulation of 
Employment and Conditions-of Service) 
Act 1979: The Plantation Labour Act 1951; 
The Bonded Labour System (Abolition) Act 
1976. The principal role in enforcing these 
Act in respect of agricultural labour is that 
of the State Governments, which for the 
most part are the appropriate Governments 
in this regard. 

The Ministry of Labour has been active 
in devoting attention to pursuing with the 
State Governments the implementation of 
the Labour Laws which impact upon the 
wages and working conditions of the 
agricultural labour.   To this end, the 36th 
session   of   the   Labour   Ministers' 
Conference held in New Delhi, on 20 May, J 
987 devoted special consideration to the 
implementation and enforcement of the 
above-mentioned laws under which 
agricultural labour in the rural areas was 
covered. This was followed up by a series of 
regional meetings    of    the    State    
Labour Ministers at which the implementa-
tion and enforcement of these  laws was   
reviewed   in   the     Northern, Eastern,   
Southern,    and    Western regions, 
alongwith the State Governments   
concerned. 

Also,  at the Labour  Ministers' Conference 
on 20 May 1987, it was generally felt that a 
level of wages under   the   Minimum   
Wages   Act 1948, not lower than Rs, 11/- per 

day should be fixed and the need for 
periodical revision of tire minimum 
wages—once in two years, or on a rise of 
50 points of the Consumer Price Index 
Number, was reiterated. 

Two Sub-Committees of the Con-
sultative Committee of Parliament attached 
to the Ministry of Labour were constituted 
in December 1986. One of the Sub-
Committees was constituted to go into the 
problems of unorganised agricultural labour, 
and it has visiled 8 States before submitting 
its report. It has made wide-ranging 
recommendations, and since many of the 
recommendations pertain for action to the 
State Governments, it has been forwarded to 
the State Governments. 

Government have also set up in August 
1987, a National Commission on Rural 
Labour with wide-ranging terms of 
reference which will go into the problems of 
identification, categorisation and 
quantification of rural labour and to study 
the economic, social and working conditions 
of rural labour and the disabilities that they 
may suffer, whether from legislative or from 
the socio-economic frame-work. 

In conclusion, Government is fully alive 
to and aware of the problems and disabilities 
that agricultural labour is subjected to, and 
its planning and developmental strategy is 
geared to addressing these problems, and to 
their amelioration in the framework of 
socio-economic development and a multi-
aspected approach to identifiying solutions 
most readily applicable to this class of the 
poor of our country. A committee of Experts 
has also been set up on employment 
planning by the Planning Commission which 
will, among other things, examine the 
criteria for investment allocations and choice 
of techniques, keeping in view the objective 
of generation of remunerative employment 
to all in the economy to identify the 
potential of different sectors of the economy 
for   labour absorption, and 
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to suggest measures for tackling the 
problems of unemployment/ under 
employment of the really poor and of 
specific target groups, among which has 
been identified agricultural labour. The 
Government is, therefore, fully committed 
to evolve an approach and a strategy which, 
in the context of planned economic 
development deals with the problems of 
agricultural labour and the poor in   our   
country. 

SHRI GURUDAS DAS GUPTA : 
Madam, let me compliment the House and 
the Chairman of this House for admitting 
this Call Attention, because I do not find I 
have gone through the records as preserved 
in the Parliament Library that this House 
ever discussed the problems of this section 
of the down-trodden and the under 
privileged of the society. Therefore, by 
admitting the Call Attention the 
Government and the House give a 
respectability to the problems of the 
agricultural workers of the country. 

Unfortunately, the statement made by 
the' Minister appears to me to be a novice 
essay on agricultural workers. But it does 
not reflect the problem in any way. Nor 
does it highlight the issues involved. He 
says that two-thirds of the total employed 
are agricultural workers. But what is the 
number ? The number of the agricultural 
workers will indicate the gigantic character 
of the problem. According to the census of 
1981, the agricultural workers in the country 
were 6.44 crores. The expected increase is 
2-1/2 per cent. Therefore, in 1987, the 
number of agricultural workers in our 
country is 7.5 crores. Thus, agricultural 
workers constitute 10 per cent of the total 
popula t ion  of the country. Madam, if we 
include the marginal farmers who till their 
own land but have to sell their labour power 
to earn part of their living, then this number 
swells to 17 crores, which is a little over 20 
per cent of the population of the 
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country. Therefore, the number is 
stupendous. This number is increasing 
because of the pauperisation the peasantry 
of our country. 

Madam, I see that the largest number of 
labour force of the country is outside the 
pale of any labour law. The Minister might 
be cataloguing the laws, but in actual 
practice, they are outside the pale of any 
labour law. The important Labour Law that 
he refers to is the Minimum Wages Act of 
1948. But no agricultural worker receives 
minimum wages in any part of the country. 
There was a committee to which the 
Minister referred . That was the Sub-
commitiee appointed by Labour 
Consultative Committee. I was a member of 
that committees We visited one hundred 
villages and gone to 8 States of the country. 
Our experience has been the same. The 
agricultural workers do not get the wage 
that is notified by the Government. 
Therefore, the Minimum Wage Act is 
observed in default. 

Madam, let me give the House a brief 
instance from our own report. The lowest 
wage that we came across is in Madhya 
Pradesh, Village Bansakhi Block Sigma, 
District Raipur. There the wage is Rs. 3/-. It 
is unbelievable. In Bihar, the name of the 
village is Chotamurari. Block is Tharnar and 
District is Nalanda. There the wage if Rs. 
5.50. In Changalpatti, near Madras, the 
wage is Rs. 5.50 for working for 12 hours. 
Now, it is a place where the industries are 
coming up. This is what the people earn 
there. This is the situation we have created 
for the biggest labour force of the country 
after 40 years of freedom and planning. 
Madam, there may be places where the 
wage is higher. But such places are limited 
to some pockets. The wages increase during 
the agricultural operations. But during the 
off-seasons, the wages decline to rock 
bottom. Therefore, the point 
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is that the largest labour force   of the 
country is without any protective   cover   of   
legislation   enacted either by the Parliament 
or by any State Assembly. We have been in-
formed  of the  largest number  of violation   
of Minimum Wage Notification in the State 
of Bihar. We received complaints, but we 
did not come across a single in tance where 
the   offending  landlord   has   been 
punished because of the   violation the   
Minimum   Wages   Act.    The Minister 
speaks of revi; ion of minimum wage, the 
Minister speaks of increasing minimum wage 
as a result of 50  point rise. This may be  a 
consolation to him in his Chamber but the 
reality we had faced going across the country 
is different. What is it  ? We have gone to a 
Slate where the minimum wage has not been 
revised for four years, we have gone to a 
State where the minimum wage notification 
after being gazetted took eight months to reach 
the block office which means for eight long 
month-   agiculiural  workers   were deprived 
of the revised wage made by the 
Government. It is in Andhra Pradesh. We 
had been to Andhra Pradesh.   The   
announcement made on 27th October, 1986. 
It was published in Gazette on 9th February,  
1987. It reached the District headquarters   
on   lt   July,   1987. For eight months, the 
agricultural workers were deprived of the 
revised wages. Therefore, Sir, the hon. Mini-
ster should not find consolation in 
cataloguing the number of laws that the   
Government   had   been   kind enough  to   
enact  for   them.   The simple truth is that the 
largest volume of labour force of the country 
is out ..ide the pale of any Labour law. 

Madam, when we had been going to the 
States, we had been meeting the officials as 
well as the trade union leaders. Let me give 
you one instance. In Andhra Pradesh, all 
ihe trade union leaders made complaints 
unanimously that the State Labour Board 
for Agricultural La- 

bour met only for once in four years. That is 
not all. The unanimous recommendation of 
the Labour Advisory Board had been totally 
rejected by the State Government. Therefore, 
this is the situ? titution we are put in. 

Madam, we have also been reported of 
the widest possible wage discrimination. If 
the male worker receives Rs. 8 per day, a 
woman workers gets Rs. 5 and the minor 
child gets Rs. 3. Therefore, Madam, there is 
not only under-payment of wage, not only 
the notified wages are not being 
implemented, but there is also a wide range of 
wage discrimination on the basis of sex all 
over the conntry. 

It is not only a question of underpayment, 
it is also a question of under-employment of 
this biggest labour force of the country. 
Madam, when we had gone to Kerala, the 
trade union leaders while speaking to us 
categorically stated that the agricultural 
workers even in the State of Kerala find 
work for 100 days in a year. If that is taken 
to be the naional pattern—maybe, that will 
be an under-statement. The fact is that in the 
irrigated areas, agricultural workers find 
work for 120 days. That had been our unani-
mous finding. Madam, you may kindly 
remember that the majority of the Members 
in this study team came from the ruling 
party. And our findings and 
recommendations have been unanimous. In 
the irrigated area, it is only 120 days in a year. 
In the non-irrigated areas, it is only 90 days 
in a year. Even the greatest protagonist or the 
person who will be speaking of the 
Government programme in this regard cannot 
claim work for the agricultural workers for 
more than 7 months in a year. If I go on the 
basis of that the Government speaks to us or 
the Government official speaks to us, then for 
five months at least the biggest   labou 



 

force does not get any work connected with 
agriculture in the place of their own living. 

Madam, then  comes   the question of 
going through and discussing the impact of 
the so-called    anti poverty programme 
because the antipoverty programme was 
formulated specifically   to   generate  
additional mandays in the rural sector to give 
more employment to those who do not have 
jobs.   What has been our finding  ? We had 
been to Madhya Pradesh.    We    visited the 
district Raipur.   What is the report the district   
administration   submitted   to us ?   Let me 
quote    ; In    Raipur the district 
administration told us that there were about 
7,14,750 agricultural workers in the district. 
One hundred additional mandays were 
necessary to give them the bare living and the 
number of additional mandays   required   
generation   of 7,14,75000. What was the fund 
made available ? The funds made available to 
that particular- district  on account of NREP, 
RLEGP and Plan expenditue could only give 
them jobs for one-seventh of the requirement. 
Madam, nvnd it, only 100 days for a year 
additional employment generation and they 
are giving funds  only to   generate   
employment   to    the extent of 13 days, one-
seventh of the requirement. This is the model 
of the impact of the so-called anti-poverty 
schemes on the living pattern of the biggest 
volume of labour force in the' country. 

As you know. Madam, in most of the 
cases, agricultural workers are landless and 
the lartdlessness of agricultural workers and 
the paucity of the programme devoted to 
antipoverty schemes make them totally 
dependent on the landlord. This total 
dependence of the agricultural workers on 
the landlord on the work connected with 
agriculture deprives the agricultural working 
people of the requisite volume of bargaining 
power.   The labour market in the 

rural belt is a buyers' market not a sellers' 
market, and, therefore, the price of labour is 
dictated   by the landlord and they are left to 
work with that level or volume of wage 
which they are ready to pay.  Therefore, this 
total absence of bargaining power among this 
section of the agricultural poor has become 
the main reason for the helplessness, destitu-
tion, poverty and misery of their own life.    
Moreover, Madam, you will kindly 
remember most of the areas of the country is  
non-irrigated and, therefore,   is  mono-
cropped,   lt   is single crop and because of the 
single-crop preponderance the job opportu-
nitites for the agricultural workers also 
shrink. 

While   analysing   the problems, let    me   
have   a   word    on   the trade union 
movement also. It is an undeniable truth that 
the trade union movement in the country has   
not been able to make significant headway 
among the agricultural workers of our country 
and the lack of effective organisation and 
effective trade union movement and the lack 
of bargaining power of the agricultural 
workers generally creates a situation where the 
working people do   not confront the problem 
of   non-pay ment of the minimum wage and 
violation of minimum wage   notification. 
(Time Bell).   Madam, let me give you an 
instance.  It is again in Bihar. This is a village 
Hassanchak. Here workers were on stri ke for 
five months from June to October  15, 1986.   
Three hundred workers were on strike.   There   
was   an agreement. The State Labour 
department was a party to the agreement.   The 
landlords agreed to pay the minimum wage 
which was only Rs. 8 • 50. When the strike was 
withdrawn, the landlords refused to take them 
back to   work.     Instead    they   brought 
labour from other places even at a higher wage 
because they had to face the penalty because 
they had gone on strike against the landlords.  
This is the level of the social conditions in 
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which tho agricultural workers have been put 
by the administration of the country. What 
has been our general experience? Our general 
experience lias been that the State 
administration is unsympathetic. It is 
unfriendly. In many cases, the State 
administration is hostile. In most cases, the 
administration is heavily loaded in favour 
of the people having lands. Therefore, the 
State administration is for the landlords, not 
for agricultural workers in the country even 
after 40 years of independence. 

The problem of agricultural workers, the 
biggest labour force in the country, is the 
problem of abject poverty, is the problem of 
total denial of minimum wage, is the problem 
of under-Pay ment, is the problem of total lack 
of bargaining power, is the problem of absence 
of trade-union movement and organisation. 
Therefore, the point is not . of doling out 
grants to them, the problem is not to sanction 
funds only for the RLEGP, NREP, IRDP. The 
point is, the State being the welfare State, 
must give its helping hand to these people, to 
this unorganised section of the poor, to make 
them an independent social force asserting its 
own right in the multi-class society based on 
social antagonism. That is the point. The State 
must come forward and give its helping hand 
to organise agricultural workers so that they 
can pick up bargaining power, so that they 
can build up the organisation, so that they can 
become a significant social force, so that they 
can fight for their own rights. That is the situa-
tion we are put in today. (Time bell rings). 
Madam, 1 seek your kind indulgence and take 
some more minutes because the problem we 
are confronted with had never been discussed 
and is of much grea-ter   dimension    today.      
Therefore, 

the central point before the country is whether 
the Government is ready to come in for a 
Central legislation, Nothing short of a Central 
legislat ion by   the   Central Government, not 
by the State Governments, can bring about a 
change. And that question our hon. Minister 
has very skillfully avoided, that is the qustion 
of Central enactment.    And    not    only 
Central enactment, there has to   be decisive 
action; there has to be a political will; 
political will not only for the party which 
rules in Delhi, but political  will for the 
political parties   ruling   in  different States. 
Therefore,  I plead for political will and I 
plead for decisive action not only by the 
Centre but in the different parts of the cuntry.    
Only with enactment of a Central law, can  
we create  a situation   where things may 
change. I call upon the Government;  please 
don't  surrender to the  kulak  lobby;   you had 
been   surrendering    to   the   kulak lobby; 
you had been   surrendering to the 
multinationals; I don't want you to surrender 
to either of the two. Therefore, you must pick 
up courage to have an enactment  for the   
agricultural workers. 

Before concluding, let me remind the 
Labour Minister. It was his esteemed 
predecessor Mr. Anjaiah who had 
categorically assured this House that the 
Government will bring about a legislation, 
after Mrs. Gandhi had come to power for the 
second time. Mr. Anjaiah's assurance could 
not be implemented. What is the reason ? The 
reason is, the Home Ministry had objected to 
the proposal put forward by Mr. Anjaiah. 
How do I come to know of it ? In the 
Consultative Committee itself, a background 
paper was prepared by the Labour Ministry 
and in that paper they had said that Mr. 
Anjaiah's assurance could not be carried out 
because the Home Ministry objected and it 
said if the enactment is made then there will 
be social strife; therefore, don't create a 
situation where agri- 
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cultural workers are encouraged to fight for 
their rights. Then, the Finance Ministry 
objected. Therefore, they could not carry out 
the assurance. Why did the Finance Ministry 
object ? They objected because they were not 
ready to pay funds involved. Therefore, the 
Act has not been forthcoming. And what did 
you do? You requested Ihe states to enact 
laws for agricultural workers. But how many 
States enacted laws ? lt is only Kerala and 
Tripura and not a single more State enacted 
it. So, if you pass on the buck, Mr. Labour 
Minister, then it is going to be a case of 
default. Please tell us whether you are ready 
to enact the Central law. Please do not pass 
on the buck. This is because even if the 
States have the political will to enact the law, 
they cannot carry it out because the/ do not 
have the funds. Therefore, a Central law is a 
must and I want an assurance from the hon 
Minister that he is ready to consider the 
unanimous recommendation. ... 

THE   DEPUTY CHAIRMAN : I gave 
you more time ecause this is an important   
subject but you have to conclude now. 

SHRI GURUDAS       DAS 
GUPTA : I will just take two more minutes 
and conclude.    This   was the unanimous 
recommendation of our    sub-Committee   
and   this   recommendation has been 
endorsed by the   Consultative   Committee   
attached to the Labour Ministry.   This has   
been   endorsed    unanimously. All the 
people agreed and thev requested the 
Minister. Therefore, the Minister is 
confronted   today with the  collective  
request  of the  sub-Committee which he had  
set up and the  Consultative  Committee 
attached to the Labour  Ministry. 

The problems are identified,     lt   is not 
sufficient to say    that you will take  a positive 
view.  You had been taking   a  positive  view 
for the  last forty years.     But    why   you    
did not enact  a law    ?     Why     can't there 
be a law ? If there can be   a law  for  the 
industrial   workers,   if there can be a law for 
the industries, if there can be a   law for 
everything under the sky, why do you   
deprive this section of the population which is 
the most downtrodden but  which is   
responsible   for   the     so-called Green   
Revolution  in Punjab    and which is 
responsible for the advance in the agricultural 
sector     ?  Why are you depriving them       
Therefore, Madam, I want the   Government to 
act.     It    is   for   the  first time  that  we  are   
discussing this. But while discussing this,   1 
hope it will not be a fruitless academic dis-
cussion.   I   want a categorical  assurance 
from the hon.   Minister  that he will look into 
it; not look into it with the idea of discussing 
the problem.   It is the time to act.   Govern- 
ment had been drifting for   months. 
Government  had  been  drifting   for years. It 
is time for the Government to tell the people 
categorically   whether the tears it   shed   for 
the Adivasis and the Scheduled   Castes is 
crocodile   tears or   it has   genuine sympathy  
for  and   Solidarity   with them.     But to have 
genuine   sympathy and solidarity, there must 
be a Central law and this Central   law must 
identify the   problem.    There should be a 
Central law   for minimum wages.     There 
should  be   a Central    law   for  maternity 
benefit There should be a Central law  for 
accident      compensation.        There shouid 
be a Central law for old age pension.  There 
must  be  a  Central law   extending  the   
protection      of social security to this largest    
section  of unprotected  and  unprivileged 
labour. (Time bell rings). 

 
Therefore, I want a categorical assurance 

from him. It is not su-ficient     to identify 
the    problem. 

Lastly, Madam, this Central law also 
provide for the funds. If you .eave it to the 
States, they do    not 
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have adequate funds. For example, in 
Kerala, the law could not be implemented 
and the Ministers were telling us that this 
was because they did not have funds. 
Therefore a Central law along with Central, 
funding is the only solution and the 
Government must rise to the occasion and 
categorically spell out its policy so far as 
this largest section of the working force is 
concerned. Thank you. 

SHRI MOTURU HANUMAN THA 
RAO (Andhra Pradesh) : Madam Deputy 
Chairman, I rise to support the proposals 
made by my hon. friend, Mr. Gurudas Das 
Gupta. The point is, the sub-Committee 
made certain recommendations. The hon. 
Minister has not touched on all of them. He 
has mentioned briefly only some of them. 

When    this  sub-Committee was formed, 
my party was  not consulted I say    this 
because my party represents the agricultural 
labour organisations and the peasant organisa-
tions to the extent of 11  million membership.    
A    vast majority of the   working   population     
is   not organised. But the party, my party, 
which represents the largest section of the 
organised agricultural labourers   was   not 
given representation in this sub-Committee.     
I do not know how it was missed.    Therefore, 
while expressing my resentment over this fact, I   
would   say   that it concerns    a    vast    
section    of the rural population of our 
country. And the largest working  population 
is the most unorganised.    When such is the 
situation, naturally the Central Government 
should have taken much care about  it.    But 
they did   not care so much.  They were 
promising so many, things, so many  reform; 
which would ameliorate the condition of the 
agricultutral labour, the most downtrodden  
population  of    our 

country.   They are the most  exploited and all 
miseries come over their heads. If floods 
come, if any calamity comes,   they are the 
first   victims. They do not have any   
protection at al 1. Besides economic 
exploitation, all other difficulties make their 
lives very miserable.   That is why when 
such a protection is required from the   
Government   despite   all   the promises    
the    Government     has been    making    all     
these    forty years, their condition is no 
better In fact, it is worsening because   all 
the  ameliorative   steps    or    basic 
structural changes that  were promised are 
not implemented at all. For instance, I can 
cite the example of land reforms.    If land 
reforms are  brought about, six crores of 
acres, according to the Mahalonobi 
Committee, would have been availa" ble for 
distribution among the lands less labourers.   
But what is the net result after all these years 
1   They have not been implemented and the 
political   will  has  not  been  there to 
implement them.   Simply   oral instructions 
orsome promises do not get   these  things   
implemented   by the   State   Governments.    
So   the implementation of land reforms now 
seem to be almost nothing, except in the left 
ruled States of Kerala, West Bengal and 
Tripura where 30 per cent of the land 
distributed in the whole country has been  
under taken. So the land reforms have not 
been fully implemented in any other State. 

The other   day   I was   hearing a      
statement     from    the    hon. Minister   
stating   that   1|     lakhs acres   were    
distributed   in   Uttar Pradesh     and    
another   1    lakh acres in Bihar as if big 
things have been done there.    West Bengal 
itself has distributed to the tune of 10   lakh 
acres and it has  recorded the rights of tenants 
to the extent of 13 to 14 lakhs whereby all    
these poor peasants who were working on the 
land were facilitated to get the land for 
themselves for cultivation. They get the  
guarantee of tenancy there.     Like   that  so  
many eflorts 
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were made and they are being implemented. 
This is one factor which exposes the Central 
Government and the party that is ruling over 
the country for 40 years. I am speaking of 
this factor because if in a big State like Uttar 
Pradesh, li lakh acres are distributed and if 
in a big State like Bihar only 1 lakh acres 
are distributed Wherefrom can we distribute 
the land ? So, almost nothing is there. 
Madam, that is exactly why I say that land 
reforms have not been taken up seriously 
and land is not distributed to the agricultural 
labour. Unless the land is distributed to the 
agricultural labourer, he cannot get 
employment. Unless the land is distributed 
to the agricultural labour and the landless 
poor, they cannot increase their income. So, 
without increasing his income, how can 
anybody save him ? Therefore, all this 
phraseology like .socialism, garibi hatao, 
safeguarding Harijan and tribal interests, is 
useless. Tonnes of literature is used for this 
propaganda and nothing comes out of it. 
They dig up a whole mountain only to 
produce a rat. Like that, this whole thing is 
reduced to   nothing. 

For   example,      the   Minimum Wages 
Act, of 1948 is there.    From time to time the 
Central   Government   has   been     
instructing    the State    Government   to     
implement that.   It is only a directive  and 
nothing else.   Some of the State   Go-
vernments have been   following the 
directive mostly and some, to   some extent,   
only    in     announcing   the wages.     
Minimum      wages      were announced     
and   some    of    them were   less   than   
what   they     were already getting.   But,   at   
the   same time, the question is   whether they 
are implemented.   By   a mere  Gazette   
publication       announcing'   the rates,  
nothing happens.      Who     is going to 
operate,    who is going to check, who is 
going to   implement the rates  that  are    
announced     ? Naturally, in the rural areas 
no   body 

is there, nobody is instructed, nobody is 
appointed, particularly to look into this 
aspect and see that the agricultural labour 
get the minimum wages. Only mere 
promises have been there and nothing has 
been implemented. But the agricul-tral 
labour, wherever they are organized, 
wherever they fight for their rights, and 
wherever there is a serious demand for the 
agricultural labour, there only they are able 
to get some fair wages or better wages, but 
not at the instance of this Act itself. So, 
Madam, I say that though so many measures 
are said to be taken, like anti-poverty 
measures, none of them is able to solve this 
problem. 

So many thingi are spoken of. Even in the 
statement by the honourable Minister it is 
stated that so many steps have been taken.   
But what do you find?   Money is spent in 
crores of rupees and only some families may 
get the benefit of it. But  more and more  
families  are going below the poverty line. 
That is the fate of our  country today despite 
so much talk about socialism   and   garibi   
hatao.    What   is the net result?   The net 
result is that   the   agricultural   labourer   is 
thrown more and more into unemployment,     
he   i:-   thrown   more and   more   into   
economic   exploitation,   because  land   
reforms   are not implemented. The landed 
gentry would not keep quiet.  They organize 
their     own    senas    in    order    to suppress 
and  oppress the landless labourer who is a 
Harijan, who   is a downtrodden  man,  who   
comes from   the   backward   classes.    All 
these people are there in this section of 
agircultural labour.   So, sir, this thing is 
going on like this, and these anti-poverty 
measures taken or proposed by the Central 
Government are not helping in practice 
except of those families on whom    some 
money is spent. 
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Now, the figures are given that the 
poverty population has been, reduced from 
50 per cent to 37 per cent and so on and sq 
forth. But they do not take into account that 
the rupee is going down in its value from 
100 paise to 10 paise, to 12 paise, like that. 

So, what is the wage you are fixing?   You 
are not implementing the Minimum Wages 
Act.   You are not  giving them more   income 
by distributing   land   to   them   or  by giving 
more remunerative price to the   peasants.   
When   remunerative price for the peasants is 
guaranteed then only would he be able to 
employ labourers, would he be able to give 
more   wage:;.   When   remunerative price 
itself is missing, we cannot expect the village 
folk to live better. So, while in the cities, 
particularly in big industrial houses, 
concentration of wealth is going up and   up, 
while   more  and   more   population in the 
rural areas  is  going    down below the 
poverty line.   So, th the net result of this  rule. 

That is why, without taking all these 
aspects into consideration, if you simply take 
into account what you spend on thee 
ameliorative or palliative steps that are taken 
by the Central Government and say that the 
population below the poverty line is reduced, 
it gives only a bogous colour, and there is no 
quetion of ameliorating the real conditions of 
the agriculture labourers. That is why, 
Madam, I would say that there should be 
political will. 

Madam, the minimum wage is 
guaranteed only where the Left Front 
Governments are ruling. Iu Kerala the 
minimum wage is implemented iu practice, 
not by act alone. In West Bengal it is sought 
to be implemented in every village. Why are 
such steps not being t a k e n  

in the Congress (I) ruled States? That is 
what I am asking because it is a big 
challenge. Only in two or three States do 
such things exist. In the majority of the 
States the Congress (I) is ruling, and at the 
Centre the Congress (I) is ruling. It speaks 
of Harijan welfare, Giri-jan welfare every 
day. But why is this not in practice 
implemented? That is my question. 

THE DEPUTY CHAIRMAN : 
Please conclude now. 

SHRl MOTURU HANUMANTHA 
RAO : Just a minute. I am concluding. 

So, thereby it shows that there is no 
political will on the part of the Central 
Government to see that this   most   
unorganised   and   most oppressed   section   
of   our   labour, the agriculture labour is 
cared for. That is why they are not able to 
live better.   They were also promising, they 
were suggesting to the State Governments to 
do this to do that and   so   many   other  
things.   But a Central Act is required in order 
to protect them, in order to protect t h e i r  
wages, in order to protect their life, their 
health and welfare,   That is why a labour 
legislation is most essential.   In fact, in 
Kerala such a   labour   legislation   has   been   
in existence.     The   Central   Government   
is   also   directing  the   State Governments 
to follow that thing. But what  is the use?    A 
Central Act only would be helpful to see that  
the  agricultural  labour   conditions are 
bettered. 

THE DEPUTY CHAIRMAN  : 
Shri V. Gopalsamy absent. Shri Chitta Basu 
- absent. Shri Anand Sharma. 

SHRI       ANAND     SHARMA 
(Himachal   Pradesh)   :   This House 
is discussing a matter of vital significance  
for  this    country.   The 
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social fabric greatly depends on the 
condition of the people living in the 
villages, particularly the rural poor. I must 
complement my colleague, Mr. Gurudas 
Das Gupta, for having done comidetable 
work on the working conditions of the 
agricultural-workers, their present plight 
and the immediate need to emancipate these 
down-trodden sections of the society. 

The agricultural workers constitute 
three-fifths of the total Work force in this 
country. As per the statistics, their number 
is about 75 million. It does not include more 
than 90 million small cultivators and small 
land-owners who are also partially 
dependent on working in the villages 
besides cultivating their land. 

There have been various legislations in the 
past and it is wrong to say that this matter 
has not received attention. One particular 
legislation which has been repeatedly 
referred to— the Minimum Wages Act—
was there way back in 1948. Since then 
there have been other legislations too, but 
the truth remains that for the three-fifths of 
the total work force in this country those 
legislations, which cover the industrial 
labour, the urban workers, do not cover, the. 
agricultural workers at all. There have been 
other legislations and just for the sake of 
record I may mention a few of them. arc: the 
Inter-State Migrant Workmen Act, the 
Contract Labour Act of 1970. the Bonded 
Labour Abolition System of 1976, the Child 
Labour Act of 1986 and the Bidi and Cigar 
Workers (Conditions of Employment) Act, 
1986. In spite of these Acts, the living 
conditions and working conditions of this 
impor-tant section of the society is such that 
we are today virtually sitting on a powder-
keg. Social tensions are rising and violence 
is on the rise. There are powerful mafias of 
land-owners, who   are hindering 

and hampering the implementation of land 
reforms. The distribution of land reforms is 
not being done in a proper, just and fair 
manner. The land allotted to these poor 
people is not cultivable in a large number of 
cases; and even where land has been 
allotted, it is under litigation. The land-
owners or people insipred by them file cases 
in the courts of law. As a result the 
agricultural workers or the landless peasants 
do not get what even the Government 
intends them to get. 

Coming to the minimum wages, this 
requires some serious thought and also 
stringent enforcement. As Mr. Gurudas Das 
Gupta has said in most of the States 
minimum wages are on paper. In reality 
they are not getting even half of what is 
described as the minimum wage. I disagree 
with my previous speaker. my esteemed 
colleague, Mr. Rao, who was saying that 
only in the Congress-ruled States this 
discrimination and exploitation is existing. 
It is wrong to say so.. This is not an issue to 
be polticised; This is a social issue. This ls a 
challenge for the entire country and we 
have to see how we can improve their 
plight. 

SHRI MOTRU HANUMANTHA RAO 
: I never said there is no exploitation in the 
whole of the country and that it is there only 
in the Congress (I) ruled States. I only said 
that even certain steps which were 
recommended by the Government are not 
be;ng undertaken by the Congress-I  ruled 
States. 

SHRI ANAND SHARMA : I will come 
to that later. We may have differences of 
opinion there. I must appreciate the 
objective assessment of Mr. Das Gupta who 
has named only the two State-Tripura and 
Kerala where special reforms have been 
undertaken where   minimum    wages   are   
paid 
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than other States. He has not named the 
State of West Bengal and that is why I 
compliment him. He has done a sincere 
research. 

SHRI VITHALRAO MADHAVRAO 
JADHAV (Maha-rasthra) : May I make a 
submission? I am a farmer and I know that 
whatever minimum wages have been 
recommended by the Government of India 
and the Government of Maharashtra, are 
paid in my State. (Interruptions).. 

SHRI GURUDAS DAS GUPTA : In 
Maharashtra the minimum wage notified 
wa; the lowest in the country.. 
.(Interruptions).'.. I know how much they 
are paying ... (Interruptions)... You are 
depriving the agricultural workers. You 
belong to kulaks. 

SHRI      VITHAL FAO    MAD-
HAVRAO   JADHAV   : I Emmie socialist       
than       you       are.     I don't  belong  to   
kulaks   but  you belong to that category. 

THE DEPUTY    CHAIRMAN: 
Please sit down. 

SHRI ANAND SHARMA : As I said 
earlier minimum wages are neither uniform 
nor there is any agency to monitor it. We 
do have Labour Inspectors to monitor but 
they hardly go to villages to oversee 
implementation of the Minimum Wages 
Act. What criterion is adopted to fix the 
Minimum Wages Act. ls it a scientific 
criterion ? Has it been pegged to the price 
index ? Unless and until you link the fixing 
of mini mum wages to t he price index we 
cannot be fair in cur approach and we 
cannot ensure justice for sharecroppers and 
landless labourers. 

Madam, exploitation in the case of 
women agricultural workers is still worse. A 
few days ago, I was reading in the 
newspapers a report on women beedi 
workers in Uttar Pradesh. First of all, they 
are not paid even half what their men coun-
terparts are paid. Even the contractors charge 
commission from them on a weekly basis 
and on top of that the material given to them 
for making beedis is less than the material 
given to men. As a result of this, they 
produce less number of beedi. Then, what 
happens ? They charge that the 'quantity in 
shortage' is stolen and they make further 
deductions from their wages. Just get a 
pittance. They canonot sustain themselves. 
Contractors and other agencies exploit them 
to such an extent that there are thousands and 
thousands of cases of sexual harassment. 
How can we allow this to continue even after 
41 years of our independence ? We should 
all apply our .minds seriously to the 
situation. 
Madam, there are Government agencies 
which are trying to proiv-vide relief. We all 
know that there are programmes like NREP 
and IRDP. Even in these cases, the 
Government must know that there are many 
instances where minimum wages are not 
paid under these programmes. This is proven 
by the fact That in 1986-87 the claim was of 
40 per cent increase in employment 
generation but there has not been any 
corresponding increase to the tune of 40 per 
cent in fund allocation or food distribution. 
How can we answer this ? The Government 
agencies also employ contractors and these 
contractors also indulge in some type of 
exploitation. When we talk of agricultural 
workers, we must remember that these are 
not people who get regular employment at 
all. Their employment depends 1 p.M. on the 
vageries of nature. If there is flood, their 
work is affected. If there is drought, they do 
not  have any work on the fields. 
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Even under NREP  programme  or RLEGP 
programme, the duration of     employment     
range       from 15 days to 50 days.    Today,  
going by the National Sample Survey sta-
tistics, there are more than 22 crores people 
living below the poverty line. So,   as my 
esteemed colleague was saying the   number   
is   rising   is not correct.    But this again is a 
staggering figure and if one member, in each 
family has to be provided   employment,   it   
comes    to more than 440 crores working 
days whereas the provisions to day are only 
for about 55 crores working d?ys. So, there is 
a vast gap in  the demand and the provisions 
to meet same.    We all are aware, there  is a 
resource crunch.     You   cannot overnight 
change the situation.  But we have to ensure  
that   something is done to provide relief  to   
them. We provided lelief to the weaker 
sections last year when there was drought.   
We did provide relief to the rural people who 
are farmers but does that relief go to the   
agricultural   workers also, that is my question 
? They do not have any land.     They are 
landless.     They have lost their work.  They 
have no work and on top of that, there is no 
specific provision to provide relief for them. 
This is a very serious matter.  They are not 
the one's who are covered by subsidies.   That 
is   not the section of the society. 'Madam, this 
is certainly a very dismal picture which my 
colleagues   and   I have painted.   But to say 
that the political will is not there would be 
misplaced   or to say that   nothing has been 
done is again incorrect, because     ever since 
independence the successive   Congress   
Governments, right from the time when Pt. 
Jawaharlal Nehru was   the Prime Minister, 
declared their resolve to improve  the  plight  
of the    rural poor, the rural workers and there 
have  been    various      legislations, various     
socio-economic    reforms which are aimed at 
emancipating this section of the society. We 
must not 

forget that it was the Congress Go-vernment 
which abolished Jagirdari system.   It was   
against the Congress Government which 
abolished the Zamindari   system.  It was  the 
Congress which abolished the privy purses.   
It was the Congress which started with the 
land reforms and which imposed a ceiling,   
{Interruptions) ... due to conviction   to the 
commitment, due to its identification with the 
poor. Madam,   it was under Indiraji that this 
nation  first witnessed   implementation of 
land reforms which is - still continuing. But  
land   ceilings were   imposed surplus   land 
distribution   process was started. I  myself 
sa:d that the implementation is not being done 
properly.   I   have myself also said that most 
of the land which has been allotted is under 
litigation or is not cultivable. But the fact 
remains that these steps were taken.    
Madam, it was again during the Congress 
Government that other rural development 
projects were initiated some of which I have 
already mentioned in another context.   But   
given the seriousness of the situation, I think, 
Government  presently  also     has been    
?pplying   its    mind   which is judged by the 
fact that in   the Budget of this year, there has 
been a special   security scheme    fo the rural 
poor, for the landless labourers, a special  
security   fund has  been created.  The amount 
earmarked is only Rs. 100 crores which the 
Government will also agree is   inadequate.   
It   must be increased. The Government has 
also gone in for LIC   cover for the rural 
workers. Initially,  last  year,  the   intention 
was to cover four million families. But,  as 
per the satatements of the Government, now, 
almost all rur?l families are to be given this 
insurance cover.   I   would   not   like to go 
into the details of that  insurance cover, 
whether it is    adequate   or inadequate.   It is 
inadequate.   Yes, and there are certain steps 
which I feel must be taken on an urgent basis 
to check what is happening 
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in many parts of the country,   not only in   
Bihar,   where there   are people   war   
groups   and    private armies   are    coming    
up    whch is the direct out come of social 
tension  owing to denial   of   justice, denial 
fundamental rights, to   the poor people and 
the rural workers, but also   in certain parts of 
Maharashtra, certain parts  of   Andhra 
Pradesh and certain parts of Tamil Nadu.   
This is spreading.   This  is spreading only 
because of this factor and we must intervene.    
We must act to emancipate this section. For 
that, I would only like to suggest to the 
Government, supporting my  colleague,  Mr.   
Gurudas  Das Gupta, that there is urgent need 
for a Central legislation to project the 
agricultural workers.   The Government must 
come forward with such a legislation which 
should have been done much before.   There   
should also be a Central fund created for the 
rural workers.    And, on a similar pattern, 
the State Governments may be advised to 
create State-level funds for the rural workers. 

Madam, the Government, must ensute 
stringent enforcement of the Minimum 
Wages Act. The Minister may consider the 
appointment of claim authorities under the 
Minimum Wages Act at the Tehsil head-
quarters, not only at the Block headqaurters 
as suggested, so that people are in. a 
position to reach the officials , the claim 
authorities, and get justice in case of denial 
of the same. Besides that, what else can be 
done when employment opportunities in 
rural areas are shrinking ? The only answer 
is agro-based industries. , We must 
concentrate on them. We must have our 
priorities very clear. It is a different thing to 
have consumer goods. But to absorb this 
large work force in tho rural areas we must 
have more and more agro-based industries 
and that should in 

fact, be the first priority if we have to 
improve the situation. More allocations of 
funds should be made for the NREP and the 
IRDP. More scientific criteria should be 
adopted for fixing minimum wages. If this 
is done, if we start now, then we can 
certainly change the scene, the situation, in 
the rural areas; we can ensure justice, 
happiness and prosperity to the agriculural 
workers in this country and I hope the 
Government will seriously consider the 
suggestions made by my colleagues and by 
myself. Thank you, Madam. 

SHRIMATI   BIJOYA   CHAK-
RAVARTY (Assam): Madam Deputy 
Chairman, if there is any most neglected 
sector in India, it is agricultural   labour. 
Even   after   forty years of Independence the 
condition of this sector is   every tragic. The 
people who are   working    almost 
throughout the day, with the hot sun above 
their head and mud and clay under their feet, 
are not able to earn sufficiently to cat and   
to rear their children. The more terrible thing 
is that there is no positive approach on the 
part of the Government to  help these poor 
people. What is worse is, women labourers 
are the worst  victims, worse   still if they are 
widows with children. And, Madam, the 
condition of these per ple beggars description. 
No word is sufficient to describe the condi-
tions of these poor people. I hail from the 
rural area and I have also travelled a lot and I 
have seen the conditions of these people and 
their conditions are the worst in which they 
are suffering, in which they are grovelling, 
and they are living in a state  of  great  
misery. 

Madam, in most cases the labour laws are 
not in operation for these poor people. We 
have heard that the Government has set up a 
sort of Commission to help these people. But 
all these Commissions or Committees are of 
no avail for 
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thesepeople. So far as the anti-poverty or the 
garibi hatao programmes are concerned, I 
feel that these programmes can never help 
these people. These are all programmes 
simply to miskead the people and these are 
launched with a sort of political motives up 
their sleeves. Eevery landlord in this country 
or every wealthy peasant in the country has 
discovered these measures to be a means to 
deprive these poor people and they dtprive 
these poor people even of their minimum 
wage which is notified by the Government it 
the country. These agricultural labourers, 
who carry the burden over their bent backs 
to feed the entire country's pupelation, 
cannot feed their own people. They are all 
half-naked, they are half-fed and they are 
utterly shelterless. The RLEGP, the NREP 
and the other programmes can never help 
thesepeople. These programmes simply help 
the middle class contractors. These pro-
grammes only help these middle-class 
contractors who always deprive these 
agricultural labourers of their dues. When 
there is no field work, these contractor who 
are a sort of political chamchas deorive these 
people of their dues and exploit these poor 
people and nobody is there, no law is there, 
to bring these   people to book. 

Madam, I know of some instances but T 
would not like to cite them here for want of 
time. It also happens that these people work 
for just three rupes In these programmes, 
generally rice is given. I know that in 
Assam and in some other States this is done. 
But generally these people are given only 
the minimum wages and sometimes it is Rs. 
3/-aud sometimes it is just Rs. 1.50! The 
laws are made for these people. But if the 
laws cannot help those people for whom 
they are meant, what then is the value of 
these laws? Even after forty years of our 
Independence, we are now discussing here 
the injustice done to thosepnor people. 
Madam, it is a criminal injustice which has 
been done to these people and it is also a 
case of criminal negligence. These 

people have for long been deprived, have 
for long been betrayed and have for long 
been neglected. They are made the 
political pawns in the hands of political 
parties. 

Madam, 1 urge upon the Government 
and the Minister concerned to handle the 
problems of these agricultural labourers 
with much political will and with a sincere 
approach to help them. Otherwise, 
Madam, these labourers will rise in revolt, 
trample upon the throne and plunder the 
people and crush them under their very 
feet. Thank you, Madam. 

DR. YELAMANCHILI SIVAJI 
(Andhra  Pradesh): Madam,   under article 3 
8 (2) cf the Constitution, the Directive 
Principles of State Policy, equal opportunity 
to ali for the development and growth is 
ensured. But I am sorry te say that the rural 
people, whether they are agricultural 
labourers or agriculturists or small and 
marginal farmers, are getting only a raw 
deal. There is a wide gap between the prices 
of inputs and outputs. But the Government is 
giving out every year ve luminous statistical 
data. But I do not understand why the 
Government of Irdia is failing to publish the 
comparative prices of the agricultural inputs   
and outputs.?   During  the period from 
1980-81 to 1984-85, the net domestic 
product in agriculture in the country was to 
the tune of Rs.   2,38,449   crores.  Due  to   
the disparity of the prices between the inputs 
and outputs the agricultural sector lost 
something like Rs. 37,412 crores, taking into 
account that the agricultuial produce 
marketed is only 60 per cent and the 
remaining 40 per cent is being consumed by 
agricul-tutists and agricultural labourers for 
their own family purposes. The total 
investment in agricultural rural development 
and   irrigation in    this period  is only Rs. 
25,295  crores, whereas the amount lost in 
the terms of trade is much more; they lost 
more than Rs. 11,000 crcres. As regards the 
deposits in banks in rural as well as semi-
rural areas, the drain is as 
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high as Rs. 11,563 crores. The ratio of credit 
and deposit in the urban areas is 74.6 per 
cent. If the same principle is applied in the 
rural and semi-rural areas, the agricultural 
sector could have got much more share from 
the financial institutions. 

All of us are aware that the State Farms 
Corporation during the five years ended in 
1980-81 lost something like Rs. 3.5 crores. We 
know   that this Government Corporation 
owned by the Union Government is equi-ped 
with the most sophisticated farm technology 
and the   best technical supervision and with 
the facility to sell its   produce     at a   
premium, as  improved     seed.   Yet    it lost 
something    like Rs.     3.5   crores. Similarly,     
during      the     Seventh Five   Year   Plan, the 
total   capital invested in   agriculture is   only   
19 per cent, and at the same time  the 
Government expects to generate   45 per cent 
of jobs in the   agricultural sector. I do not 
understand this miracle, how 45 per cent of 
jobs can be generated with the investment of 
only 19 per cent share? The rural  population 
in this country is 76.7 per   cent, among which 
86.7 per cent   depend on agriculture. The 
purchasing power of the people that are 
dependent   on agriculture  is declining   very  
fast. There are about 9.5 crores of cultivators 
in this country, among   which more than 5 
crores are   marginal farmers or small farmers 
with   land holding of less than one hectare.   
In addition, there are about 5.71  crores of 
agricultural  labourers.   The  net domestic 
product from   agriculture in the country is 
round about Rs. Sixty Thousand crores. So if  
among the small, marginal farmers as   well 
as agricuetural labourers   the entire amount is 
distributed, they get   only 

less than Rs. 10 per day which is less than 
even the minimum wage. So what 1 mean 
to say is that to give minimum wage or, more 
wage or whatever it is the first principle should 
be that the share of agriculture should be 
enhanced, the productivity of agriculture 
should be enhanced and the agricultural 
sector should get remunerative prices and in 
these circumstances, it is easy to give a 
reasonable share to the agricultural labourer. 

As all of us are aware, among every six 
people who are living below the poverty hne in 
the country only one is living in the urban 
areas. I am sorry to state that except in 
Andhra   Pradesh,   throughout   the country 
among every six fair price shops only one is 
located in the rural areas and the remining 
five in the urban areas. Recently the Andhra 
Pradesh Legislative Assembly passed a 
Resolution appealing to the Central 
Government to see that a comprehensive Bill 
may be passed to protect the benefits of 
agricultural labour. Sir, in northern India 
there is a sweet called 'barfi'. 'Barfi' is 
prepared in some kettle. As we cannot eat 
the entire barfi at a time, the maker will cut 
it into pieces both horizontally and vertically 
so that we can eat one at a time. In the same 
way, the people at the helm of affairs in  the 
urban areas are dividing the agricultural 
sector  into small, marginal, kulaks, 
agricultural labourers, landlords, etc. so that 
they can eat each one   at a time and thus kill 
the   agricultural sector completely. That  
conspiracy is going on. What I would suggest 
to the Government is to see   that the 
agricultural labour justice.   There is about 
3.7 crore hectares of barren 
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land in this country. The Government should 
also give priority so that the barren land is 
cultivated and distributed among the people 
in addition to the speedy implementation of 
the Land Ceiling Act. Thank you. 

THE DEPUTY CHAIRMAN : I think 
we will skip lunch so that others may also 
speak. 

[The Vice-Chairman (Shri Jagesh Desai) in the 
Chair] 

SHRI M. S. GURUPADASWAMY 
(Karnataka): I have with me the Rural   
Labour   Inquiry       Report, 1977-78. I refer 
to this report and to certain figures which this 
report has brought out.    According to the 
1981 census, nearly 76.6 per cent of India's 
population lived in villages and produ ced 37.8 
per cent of the net domestic product. Sir, the 
report gives very interesting figures later on. I 
give a few figures because they reveal the 
whole  story  of rural   labour  and agricultural   
labour and their condition. According to the 
report, Mr. Vice-Chairman, in 1977-78, there 
were 95.7 million rural house holds. The 
number was 82.1 million in 1974-75. Therefore 
there has been an increase of 16.6 per cent. 
There has been an increase in the number of 
all types and groups of households over this 
period. The number of agricultural labour 
households rose from 20.7 million in 1974-75 
to 28.6 million in 1977-78, registering an 
increase of about 38 per cent. The number of 
labour   households   increased  from 24.8 
million to 35.2 million or by 42 per cent.   It 
goes on to say that the number of Scheduled 
Cast   agricultural labour force increased from 
8.1 million in   1974-75  to  9.8  million in 
1977-78 or by about 21 per cent. The   number   
of  Scheduled   Tribe agricultural labour 
households has increased from 2.1 million to 
3.7 million an, increase of about 76 per Cent. 
Similarly,     the     number   of households in 
respect of the Scheduled Cast    and the 
Scheduled Tribe rural labour households 
recorded an increase of about 24 and 64 per 
cent respectively. Then, it goes on to say 

that in 1977-78, about 49 per cent of 
agricultural labour households in the country 
possessed land, and the remaining 51 per cent 
were without land. The observation it makes is 
that these percentages were approximately the 
same in 1974-75; there is no variation, there is 
no change. These figures confirm the view 
that the conditions of rural labour and the 
agricultural labour which is included there 
have not changed much during these years. I 
am afraid, there is no improvement in their 
conditions in the subsequent   years also. 

Sir, while dealing with the indebtedness 
of the rural labour, the Report says that 
nearly 50 per cent rural households are 
indebted. And it makes further an observation 
that the decline in rural indebtedness is not 
large in spite of various assistance 
programmes that have been introduced in 
rural areas. And of late the rural indebtedness 
is more or less the same or has slightly 
increased. This is the position. 

Mr.   Vice-Chairman,   Sir, agricultural growth 
as a whole has been stagnant for the last two or 
three years. The mid-term appraisal of the Plan 
has given out some figures for two years. The 
Seventh Plan, as a whole, visualised 2.5 per cent 
growth in agriculture.  But in   1985-86, it was 
only 0.3 per cent. In 1986-87, it was 2.6 per 
cent. My point is that agriculture growth has 
been lagging, and the target fixed was modest,  
i.e. 2.5 per cent. If the whole period of five 
years is taken, we will not be able   to   achieve   
this   agricultural growth visualised by the Plan. 
With these figures, how do you tackle the 
problems of the poorest of the poor, the 
oppressed and the suppressed, the lowest and the 
least in our society? How do we tackle them? 
The Minister has given his approach. That was 
there in the Plan.  I  know that. Firstly, there  
has  got to  be an increase in the assets of the 
rural 
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labour,   agricultural   labeur.   Their income 
should be increased. There should be au 
augment ation in employment.   There   should   
be   an   increase in their productivity. There 
should be land reforms. And there should be 
concentration on human resource 
development like education, health and the 
like whch give benefits to the people. It is 
already there in the Plan. I expected him to 
take these things into consideration and the 
failures also. These tilings were there in the 
Plan but there have been failures also. He 
should have given to us the reasons for 
failures. We have been seeing for the last 
forty years. Mr. Vice-Chairman, that . 
promises are made, but' they are not 
performed.   The   promises   by   the 
Government are made every year but  these 
promises  are  not  performed at all. Instead, 
of th?t what I would like from the 
Government is that performance should be 
promised. To repeat, instead of promising 
performance I   would  like performance to 
be promised. In this sector, in this area, where 
the largest submerged community is involved, 
we expect performance not promises. AU the 
anti-poverty programmes have failed.   Why   
have   they   failed    ? There are innumerable 
reports regarding that. But the Government 
does not study these reperts. When questions 
are raised  in Parliament Government look up 
the reports and produce some sort  of an 
answer. I would like them to see all these 
reports. AU the Tural programmes, 
agricultural programmes, and  programmes 
meant for targeited groups in   rural   areas   
should have   the impact. The poverty ratio is 
put at about 39.9 per cent in 1984-85 for rural 
areas and the country has been assured that this 
ratio will be brought down to 25 per cent. I am 
not sure that with the lack of performance 
this target can be achieved, the re-movol of 
poverty and unemployment on be solved. 
There has been wide- 

spread  unemployment   and  partial 
unemployment is equally acute and all the 
measures to provide productive employment 
have failed because the  agricullural   sector   
is   lagging behind. There is no adequate 
growth. We have come to a sort of a  stand-
still and with this tardy growth you cannot 
achieve greater employment, you cannot give 
gocd wages. My friend;   have   been   talking   
about wages. The wages that we are giving to 
agricultural labour is shameful. There  are  
men  labourer,  women labou, ers and cb'ld 
labourers. There has   been   discrimination   
between these categories of labour. This is 
the one country in the world, Sir, where   
chidren   are   employed   in large numbers to 
provide the wherewithal for households. 
Nowhere in the  world  so   many  chidren  
are employed   and   exploited   for   this 
purpose.  The rural  scene  is  very critical 
and the rural areas have the largest 
concentration of population. As  I  read  out  
earlier   from  the report, the general increase 
in the households is 16.6 per cent over the 
peri d which I mentioned, whereas 
agriculiural labour and rural labour 
households   the  increase  is   more, arn  in  
respect   of the  Scheduled Caste and the 
Scheduled Tribe it is much more. 
Indebtedness remains where it is. In my view, 
unless you take very radcal and drastic steps, 
we cannot solve this problem: there cannot be 
social change and economic transformation 
in India unless the have-nots, the submerged 
communities in rural areas are uplifted. Our 
freed im has no meaning: your socitflism has 
no meaning, and your talk of ocial justice 
becomes irrelevant. What is requited is total 
integration   of   these    anti-poverty 
programmes. That is number one. There is 
proliferation  of   programmes but there is no 
co-ordination. There has got to be co-
ordination, integration, intensification and 
application of these programmes, and total 
abolition    of    corruption    at   the lower 
levels. Secondly, there has got 
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to  be a structural  transformation in our 
society. That  is my m?in. point and m?in 
thrust. There has got   to   be   institutional   
transformation to take the ru.ral society to a 
md:ra age. It is stultified:'it is stagnant:  it  is  
stinking,   with  no facilities, no 
infrastructure, without any opportunity for a 
civilised tiving. What I want is, for this 
segment of society, a new institution at the 
all-Ind'a level, all over India. I advocate for, 
and I p:opose creation of  a land army of 
agricultural labourers, which may also 
include other kinds of lab our in ruial areas. A. 
land army has got to be created: an institution 
has got to be given to rural labour, 
particularly agriculural labour, and this 
institution has got to take care of their  
training,  their  education, there health and 
the various community services and their 
welfare in general. And th;;.r skills have got 
to be improved. Unless and until you 
improve  the  skills   of agriculural labour 
and rural labour, you cannot bring about 
radio? 1 transformation in  rural,  society.  
Therefore,  your Commission on rural labour 
should examine  this  aspect.  They  should 
accept   my  proposal You  should start a 
land army in every State and that land army 
shou'd be manned, manag'd,   owned,   
controlled   and run by the labourers 
themselves and by their representatives, and 
nebedy else.  May I ask the Mmister    to 
respond to my suggestion 7 Let him examine 
this concept. It is a new concept. You have 
got to   examine it and after examining it, I 
hope and trust, you  will create a new 
institution, a structure, an organisation and 
an instrument for the rural labour  to  
function. 
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SHRI ALADI ARUNA alias V. 
ARUNACHALAM (Tamil Nadu) : Sir our 
famous Tamil poet, Tiru-valluvar, in his 
Tirukkural has stated to the effect that— 

"Only tillers of the soil live happily. 
Rest are worshipping them". 

Now the position of the agriculturists is 
quite the   opposite.    The farmers are not 
living happily and they are worshipping 
others for their livelihood.  The hon.  
Minister has enumerated some of the 
measures so far taken by the Governmsnt to 
improve the position of the rural workers. 
But he has not given any precise picture 
regarding the impact and results of these 
programmes and laws  so  far implemented  
by  this Government. The hon. Minister has 
reminded us of some of the laws enacted   by 
this august House. The former Minister, Mr. 
Sangma, also on so many occasions had 
mentioned that as many as 144 laws have 
been enacted by this House. But the result is 
not at all satisfactory. So what we would like 
to know from   the hon. Minister is—what is 
the impact of these measures, what is the 
growth rate and what is the improvement in 
the standard of living in rural areas? The   
answer to these points is still quite 
unsatisfactory. 

There is no difference of opinion that to 
improve the economic position of the 
agricultural labour, land reform is most 
eminent and imperative. This was the thrust 
in the First Five Year Plan. Because of 
some pressure from the Centre so many 
State Governments have come forward to 
introduce land reforms according to 
conditions prevailing in the respective 
states. But even after all this pressure from 
the Centre and initiative, what we see now 
is that at the end of Sixth Five Year Plan,   
it   has   been   reported   that 

nearly 7.2 million acres of land have been 
declared surplus,  5.6 million acres of land 
have been taken possession of and 4.4 
million acres of land   have   been   
distributed.   Still 2.8 million acres of land 
declared surplus has not been distributed to 
the tillers of soil. Sir, in the absence of 
effective implementation of land reforms we 
cannot expect any   improvement   in   the   
rural   workers, especially in the agricultural 
sector. Because of this non-implementation of 
land reforms and other measures, the rate of 
growth in the income of the rural workers is 
very poor. It has been very clearly stated by 
an economist that "A study by  Professor   
V.M.   Dandekar   showed  that per capita 
NDP in agriculture has practically not 
increased at all in the past  34 years.   From  
1950-51 to 1984-85 it has been found to be 
growing at a constant rate of 0.0074 per cent 
as against     rural growth rate of 2.487 in per 
capita  NDP in the non-agricultural sector". 
So, the   agriculture   sector   is a   great 
casualty. There is no growth at all. So, what 
steps have been taken by the honourable 
Minister to improve the position  

Sir, I would like to remind that in 1970-
71 to 1984-85, the value of output   in   
agriculture   and   allied activities has 
increased at the rate of 1.9 per cent, and the 
value addition increased at the rate of 1.5 per 
cent.  So, the  growth  rate in agriculture is 
lower than the national annual   average   of  
3.5   per   cent. Then, Sir, if you take the 
increase in the prices of essential  commoditi-
es, there is an increase of seven per cent but, 
as far as the wages of the rural  workers  are 
concerned,  they have not increased 
proportionately to that extent. So, if you 
examine the increase in the prices of essential 
commodities, non-implementation of land 
reforms and other factors reflect in that. That 
is why the poor position of the labourers still 
continues in the rural areas. 



 

[ shri Aladi Aruna alias V. 
Arunaehalarn] 

Sir, anti-poverty programmes were 
initiated in the First Plan itself. We know it 
well that under the Fourth Plan, SFDA and 
MFAL were introduced. In the Fifth Plan, 
removal of poverty was most important. 
Now there are the IRDP, NREP and 
RLEGP. I would like to know what is the 
result of imple-senn of the Plans. We are 
not 
Se to identify the beneficiary What impact 
has been, created by these Plans ? 

Sir it has been stated that the desired 
result of the present anti-novertv 
programmes, mainly the IRDP are not 
available due to the many'problems. They 
are : (1) Tmproper identification of bene-
Sies (2) Rampant corruption. 
rsToverlapping and integrated approach of 
ageneies handling these Programmes. (4) 
Bias towards animal Kandrv      Then,    
administral-vc 

infrastructure, absence of backward and 
forward linkage, absence of neonle's active 
participation, lack of coordination among 
the various schemes, inadequate monitoring 
and evaluation of the programmes. Why T 
mention all these things is LcTuse we 
cannot be complacent with he massive 
allotment for the Tti-poverty programmes 
because our Sets as desired, have not been 
achieved. 

Sir the year before last, the honourable 
Prime Minister while he was the Finance 
Minister, announced a National 
Commission on Sal Labour. It was 
announced one vear before. You know well, 
Sir, there were so many commissions con-
futed or ordered by the Government A 
Royal Commission was Skted in 1929 The 
Rege Com-mittee was formed ra 1944. rne 
Planning Commission itself evolved a 
labour policy and a National Commission 
on Labour was const,-Tuted in 1966. Now 
another Com-S has been constituted by the 

Ministry. I would like to know from the 
hon. Minister what has been done so far by 
this National Commission ot Rural 
Workers. It has been constituted before one 
year We would like to know the functions 
and the recommendations ol the 
Commission. 

Then, Sir, I would like to know this The 
object of the Seventh Five-Year Plan is to 
reduce the number of people below the 
poverty line Sir it has been estimated that the 
number of people below the poverty line at 
the beginning of the Seventh Five Year Plan 
was 39.9 pet cent So now it has been targeted 
that it should be reduced to 28.2 per cent in 
the rural areas. As far as the Plan neriod is 
concerned, three years are over. We are in 
the fourth year. I would like to know what 
has been done so far in reducing the number 
of people who live below the poverty line in 
the rural areas. 

Mr. Anand Sharma spoke about the 
beedi  workers in  some areas. Sir, I would 
like to draw the attention of the House to the 
fact that nearly 2 lakh beedi workers are 
living in the Tirunalveli District in Tamil 
Nadu They are not able to get even the 
minimum wages. The companies who are 
not able to loot the income of the labourers 
in other areas have come  and   settled  in  
our  district. Of course,  to that extent we are 
benefited because we are getting the labour 
in the rural area employed because of the 
establishment of these beedi companies. But 
most of the companies are not at all giving 
the mini-mumwages. Now there is a 
settlement in other areas. All the workers 
here are ladies. So, there is no effective trade  
union.   They   are  not   in   a position  to  
fight  for  their  wages. But the  practice is  
that  whatever settlement  is arrived  in  
other districts, used to be followed in our 
district.  Now  the wage has  been fixed in a 
settlement at the rate of Rs   14 per thousand 
beedies. Now, some of the big companies 
which are employing more than a lakh of 
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beedi workers are refusing to implement this 
settlement. At the same time the workers are 
not in a position to fight against these beedi 
companies because they are women. There is. 
no effective trade union. So, the administrative 
machinery alone will help these beedi 
workers because they are ladies. That is why, 
I appeal to the hon. Minister in this context 
to use his good offices to see that the settlement 
reached in other districts is implemented in 
our district. 

With these words, I conclude my speech. 

 

"The West Bengal Chief Minister, Shri 
Jyoti Bosu told us that they do not claim 
to have solved the problem of under-
employ-ment or unemployment of the 
agricultural workers of the State." 
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SHRI GURU DAS DAS GUPTA: 
Sir, on a point of clarification. We know that 
a Commission has been appointed and he 
may be  satisfied 
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THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): It is a serious matter. 
You must understand that in the beginning 
the Minister has said they have not been 
paid minimum wages. 

SHRI GURUDAS DAS GUPTA : 
The Minister is not representing the 
Agriculture portfolio. The point is 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Not now. After he has 
finished. 

 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Let him complete, my 
dear. 

Minimum wage was found to be less 
than the prescribed rate. 
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THE VICE-CHAIRMAN (SHRI 
JAGESH DESAl): No please, I am not 
allowing now. Only.after he has finished. 
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SHRI GURUDAS DAS GUPTA: 
Sir, the Minister has been dealing, with the 
problem in detail. Firstly my point is about 
the central authority which will give them 
protection in respect of wage and in respect 
of maternity benefits, accidents, pension 
and old-age pension. There is no protective 
cover or umbrella. We have been dilating 
on the issue for years. He has been kind 
enough and I express my gratitude that he 
has assured the House that he will be 
convening a meeting. He has not assured us 
of appointing another commission. He has 
assured us of convening a committee where 
this problem will be dircussed and we will 
also be in that meeting. In case there is a 
consensus, Government will be taking 
positive attitude. I am giate-fultothehon. 
Minister for this. But the most important 
point is this. What is the attitude of the 
Government towards the problem that the 
agricultural workers are outside the pale of 
any labour law? This problem has been 
pending for years. It was left to the State 
Governments. But no State Government 
has done it. Therefore, either the Central 
Government do it or it is not done. It is not 
a question of taking a positive attitude. I 
want to know what will the Government do 
in the background of the failure of the 
States. That is the first point. 

Secondly, there is a total absence of 
enforcement machinery. I do not want to go 
into it. How will the Central Government 
help the State Governments in building up 
enforcement machinery? Thirdly, there is 
the question of funding, lt is not only a 
pious desire   that this  condition  should 

improve. The pious desire should be 
supplemented with material assistance. There 
should be enough funds provid, d by the 
centre mainly so that the agricultural workers 
can gel the benefits. These are the three 
points. 

SHRI MOTURU HANUMANTHA 
RAO : Sir, hon. Minister was referring to my 
complaint about party representation not 
being there. He said that it is not taken on the 
basis of parties. I do not know whether we 
are in a partyless democracy. Even in speech 
making, the parties are taken into 
consideration. They are consulted and they 
are given proper representation. That is why 
I raised that point. 

Secondly, he has referred to West 
Bengal and Kerala and stated that nowhere it 
is impler mented. I do not know whethe-
those people who seriously try to solve the 
problems can be brushed aside along with 
others who have not at all attempted. That is 
the point. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI) ; : The central point or the 
focal point is what are you going to do 
regarding the machinery for implementation. 
Are you going to discuss about it in the 
Labour  Ministers'    Meeting ? 
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DR.    YELAMANCHILI        SIVAJI . 
Sir.   . . . 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI) ; Now it is over 

DR. YELAMANCHILI SIVAJI : My 
clarification has not been answered. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI) : You should have told 
me at that time. Now we will take up the 
Statutory Resolution and the Bill. 

I.   STATUTORY     RESOLUTION      
SEEKING    DISAPPROVAL     OF     
THE     RELIGIOUS        INSTITU 

TIONS     (PREVENTION OF 
MISUSE)     ORDINANCE,   1988— 

Contd. 

IL RELIGIOUS INSTITUTIONS 
(PREVENTION OF MISUSE) BILL, 

1988— Contd. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAl) : Shri Mohinder Singh 
Lather—only six minutes, please. 
(Interruptions) The time allotted for this was 
3 hours and we have already taken 2 hours 
48 minutes. The Minister is still to speak. 
There are so many speakers. Therefore, we 
should confine to the time limit. I will not 
allow a single minute extra. Mr. Lather, 
please proceed. 

 

"It extends to the whole of India, except 
the State of Jammu and Kashmir." 

"Provided that nothing in the Section 
shall apply to any arms which are used as 
part cf any religious system or ritual of the 
institution as established by custom or 
usage." 


